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The Minister of Indutry (Shri 
Mana1lhai Shah): (a) No, Sir. 

(b) Does not arise. 

IDdmD BasinessmeD in Tillet 

r Shri D. C. Sharma: 
*144. ~ Shri Bam KrishaD Gapta: 

L Shri &hakt DarshaD: 

Will the Prime Minister be pleased 
to state: 

(a) whether the Chinese Govern-
ment have replied to the representa-
tion made to them about the hard-
ships of Indian businessmen in Tibet, 
and 

(b) if not, what steps Government 
propose to take in the matter? 

The Deputy MiDister 01. External 
Affairs (Shrimati Laksbmi MeDOD): 
(a) and (b). Yes Sir, but the Gov-
ernment of China maintain that 'cer-
tain propel' measures and regula-
tions' introduced by them to regulate 
trade in Tibet are within their in-
ternal jurisdiction. Equally they 
hold that currency reform (that is 
devaluation of Tibetan currency in 
terms of Chinese currency) is entirely 
a matter within the sphere of China's 
sovereignty and no foreign country 
has any right to interfere with it. 

However, the Government of India 
have again requested the Govern-
ment of China to allow the custo-
mary trade to continue in accordance 
with the letter and spirit of the Sino-
Indian Agreement of 1954. 

Survey of Caases Luilin&' to Strike 1Iy 
CeDtral GonrDment Employees 

.345 {Sbrimati 11& Paleoadharl: 
. Shri T. B. Vittal BaD: 

Will the Minister of Lahollr Uld 
EmploymeDt be pleased to refer to 
the reply given to Unstarred Ques-
tiOn No. 931 on the 4th March, 1961 
and state: 

(a) whether Shri R. L. Mehta has 
since completed hios survey regarding 

causes leading to the strike by Cell-
tral Government employees in July. 
1960; 

(b) if so, the details of his find-
ings; 

(c) whether a copy of his report 
will be laid on the Table; and 

(d) if the reply to part (a) above 
be in the negative when the survey 
is likely to be completed? 

The Deputy Minister 01 PlaDDillc' 
aDd Labour and EmploymeDt (Shit 
L. N. Mishra): (a) The report has 
not yet been submitted. 

(b) Does not arise. 

(c) The stUdy is intended to pro-
vide a complete account of the strike 
for departmental use. The question 
of placing a copy of it on the Table 
of the House therefore does not arise.. 

(d) It is not possible to say at the 
moment when the report would be 
submitted. 
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units in Delhi and Punjab had either 
closed or had been facing prospects 
of closure in May-June this. year, for 
want of worsted Woolen Yarn; and 
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Small Seale WooleD Maallfaetarens ill 
Delhi 

r Sbri P. C. Borooab: 
Sbri Ajit SIncb Sarlladi: 
Sbrl D. C. Sbarma: 

·Sf7. ~ Shrl ArjuD Sinl'b 
I llbadaaria: l MabarajtlUllar Vljaya 

AaaDda: 
Will the Minister of Commereo aad 

.atlutry be plea.,ed to state: 
(a) whether a large number of 

small scale Woolen Manufacturin, 

(b) if so, what action has 
taken td tackle the situation? 

Tbe Minister of Commeree 
KaDUDCO): (a) No, Sir. 

(b) Doe., not arise. 
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ImpiemeatatioD of' Indo-Pat 
Acreement 

r Sbrimati Maimooaa Sultan: 
·348. ~ Sbri Vajpayee: 

l Sbrimati Pana'tbi KrisImaD: 

Will the Minister of Rebabliitatioa 
aDd MiDority Affains be pleased to 
state: 

(a) whether a meeting of the Re-
habilitation Ministers of India and 
Pakistan was held in May-June 1961 
for discussing and devising measures 
for speedy implementation of the 
movable property agreement between 
the two countries; and 

(b) if so, with what result? 

The Deputy Miaister of Rebabiii-
ta'tiOD (Sbri P. S. Naskar): (a) Yes. 
A meeting was held at Calcutta on 
the 5th and 6th July, 1961. 

(b) At the meeting of the Ministers 
of Rehabilitation, India and Pakistan, 
held at Calcutta on the 5th and 6th 
July, 1961, it was agreed that: 

(i) Pakistan Government will 
is'sue a notification exempting 
all displaced Indian banks 
from the operation of their 
Evacuee Property Laws and 
declaring them lIB non-
evacuee concerns; 

(ii) after the Pakistan Govern-
ment had issued a notifica-
tion exempting the displaced 
Indian Banks from the ope-
ration of Evvacuee Property 
Law in Pakistan and declar-
ing them as non-evauee .on-
cerns, the transfer of bank 
accounts will take place; 




